IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A. 302/91. Dt.of Decision : B-B8-84.

1. A. Appanni

2. Y. Hassan

3. E. Bichutty

4, M, Ahmmed

5. K. Mohammed

6. V.S.Balakrishna

7. S.K.Khadar 3ahib

8. B.S5ambasivarao

2, M.Rangareao

. K.Yankanna

11. S.T.-P.L:ingam
. D.Ishagu :
. K.Venkateratnam .. Applicants,

Vs
1. The Genersl Manager,
5C Rly, Secunderabad.

2. The Divl, Railway Manager,
5C Rly, Vijavawada.

3. Thse Divl., Personnel O0fficer,
(co-ordination) SC Rly,
Vijayawada.

4. The Divisional Engineer - IV,
SC Rly, Vijayawada.

5. The Chief 8ridge Inspecter,
3C Rly, Rajahmundry. .« Respondents.

Counsel for the Applicants : Mr. N. Rama Mohan Rag

Counsel for the Respondents : Mr. N.U.Ramana; 8C for Rlys.

CORAM

THE HON'BLE SHRI A.y, HARIDASAN ': MEMBER (JUDL.)
THE HON'BLE SHRI A,B. GORTHI : MEMBER (ADMN.)
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O0.A.No,302/91

0O RDER

{ As per the Hon'ble 5ri A,V. Haridasan, Member({J) [

The 13 applicants in this case have prayed that

the respondents may be directed to wﬂ;ularlse ‘their services
A2
from the date of their attaining pay scale and grant all
~— P
the consequential pene£its arising out of it. The case

in brief is as follows: The applicants started their
career as casual labour with effect from the different
dates ranging from 10-9-539, All of them were brought on

the approved pay scale on confirmation of temporary status
"y Gayevadt. kot
on varicus dates. The appllcants cladm is that they were
: . A
working as $killed Artisans agg:;hat they have not been
g :

regularly appointed as Skilled Artisans in G -0 even

' Candd eyt ({ed
though vacancies existed utider the rules : £ such
S ~

apnointment,

2. The respondents in their r2ply statement have con=-

tended that the casual labourers, though working as Skilled
Artisans are generally  brought on regular establishmen%}
On the basis of screening as Croup-D officiafgjéhey have
to strive for(éi?ir further advancement after reqular appointe
menﬁ£~ g:digééaﬁergsfgg that there is a oercentage of vacane
ciei_to be filled by absorption of skilled casual artisans
on their passing thedr requisite trade tests. The respon-
dents contend that all the applicants have‘been duly appointe
on % regular basis after screening and many of them have
been promoted and some of them retired. Therefore, accord-
ing to the r95pondents, there is no grievance subsisting
Radvrzsed

for the applicants to be r 3t. The respondents have

also preduced now for our perusal a statement showing the

.od
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particulars of the services of the applicants sﬁowing
the different dates on which they were initially engaged
and_Pinally regularised. '

3. - we have heard sri N.Ramamohan Rao, counéel for

the applicants and Sri N.V.Ramana, counsel for the res-
|

A reading of the application would;lead thﬁéf’&m/
bourers

pondents.

impression that all the applicants remain casual la

without being regularly appointed. From thefstatement

oduced for our perusal today, and

tement, it is draqg}goafﬂf

t all the applicants have been regu-

copy of which is pr

from the contentiogsaf the reply sta

out beyond doubt tha

larly appointed aahregular service, some of;them havef?&z?u//

promoted and some retired. The applicants have been

granted the gae [ cor which they are entitled.
ﬂr\/ |

sri Ramamohan Rao, learned counsel for the 'applicants
:

448 hat succeediag in pointing out that there is any

regulation or instruction which provides for treating
thergtgicyees who have attained temporary status as

regular railway servants for the purpose of seniority

According to the provisions contained in khe Railway
|

Establishment Manual, from the day the césual labourers
|

attain temporary status they are entitied to certain
benefits and privileges which are available to temporary

'Railway servants., The Manual also proviﬁes for computing
R )
a part of the service rendered after atﬁaining the tem=-

porary status as gualifying service fo
o Teprlav &fsorblon - rl the purpose of

ens ion. ; i
per gLéPart from this, no other ben%flt accrues from

|
_ |
4, In view of the facts mentioned above and in the

the acguisition of temporary status,.

circunstances of the case, we find thaE no further direce

tion in regard to regularisation of thé applicants in
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service is required to be maje as ell the appiicants have
be en preggularly. appointed. However we dispo%s of this
g plicatio, directing the respondents, that the benafit
flowing out of grant of temporary status, such as counting
of a part of the séruice rendersd thereafter as qualifying
service for pension qhould'ba given to the applicents in

accordance with the sxtant Rules and instructiocns on the

subject. There is no order as to costs,

® (AuBo Gort ) (Ra\f. Ha’ridasaﬂ)
Member (Admn, ) n Member [(Judl.)

Dats th -August 1994,
chtated in Open Court)
-
DEPUTY REGISTRAR(J)

kmy/
spr

Copy to:

e The general Manager, South Central Railuay, Secunderabad.
2. The Yivisional Railway Manager,South C_ntral Ralluay,vlgayauada.
5« The Divisional Personnel folcer,(Ca.crdlnatlan)

South Central ﬁalluay,vljayauada. ‘
4, The Divisional Englnear,-IU,bnuth Central Ralluay, Vijayawada,
S The Chief Bridge Inspector, South Cgntral Ralluay, Ra jahmundry.
6. One copy to Mr.N.Ram Mohan Rao,Advocate,CAT Hydarabad.
7+ One copy to Mr.N.V.Ramana,Addl.CBSC,CAT Hyderabad.
8. Cne spare copy.
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TYDGCT by CUmDared by

Checked by Appraoved by:

IN' THE CE?TRA% ADMINISTRAT IVE TRiBUNRL
HYDERABAD BENCH HYDER%BHD

THE HON'BLE MR.A.V.HARIDASAN: MEMBER(])
AND

THE HOGN'BLE MR:A.B.GORTHI s T MEMBER(A )

2 ted: §. 8.9

¥

ORDER/JUDGMENT,

M. /R.3./C.0.NO.

: - in -
Las, Doz [ .

TOALNDY (UY.P.ND. )

sdmtted and Interim Oirections
ISS Cdl :

‘Jlloted;

Jispcsed of with direstions. ___——
)is|issed{

Dismissed as Withdrawn.

Dismisyed ﬁor_osfadlt;

Rejectedy/Ordarad.

No o.der os to costs,






